Court No.2
HIGH COURT OF SIKKIM

Record of Proceedings

I.A. No.02 of 2025 in MAC App./135/2024 (Filing No.)

THE BRANCH MANAGER, CHOLAMANDALAM MS APPLICANT
GENERAL INSURANCE COMPANY LTD.

VERSUS
DAL BAHADUR THAPA AND OTHERS RESPONDENTS

Date: 16.04.2025
CORAM:
THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE
For Applicant Mr. Rahul Rathi, Advocate.

For Respondents
R-1, R-3 to R-5 Mr. Bhim Shankar Pradhan, Advocate.

R-2 None present.

R-6 None present.

R-7 None present.
ORDER

Heard on I.A. No.02 of 2025 which is an application filed on behalf
of legal representative of the deceased Respondent No.2 seeking to
substitute Respondent No.2.

It is submitted in the said application that the deceased
Respondent No.2 has left the following legal heirs, who are already
Respondents in the instant MAC App.135/2024/(Filing No.) viz.;

Dal Bahadur Thapa already arrayed as Respondent No.1;
Rajen Thapa arrayed as Respondent No.3;

Bindiya Thapa arrayed as Respondent No.4; and

Sabin Thapa arrayed as Respondent No.5.

In view of the fact that, Respondent No.2 has no other legal heirs
and successors, as stated in I.A. No.02 of 2025, duly supported by an
Affidavit, Learned Counsel for the Applicant has no objection to the
prayer for substitution.

The Respondents named hereinabove, will be representing the
deceased Respondent No.2.

Registry to take necessary steps.

I.A. No.02 of 2025 stands disposed of.

Judge

16.04.2025
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